IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0. A. No. 5‘55‘ - 199 3.

' DATE.OF DECISION_:_31393

V. Dharmaraj

Applicant (s) .

Mr. P. SivanPillai Advocate ‘for the Applicant (s) _‘

Versus

. ' Union of India through the  Respondent(s)
i ‘ GeneralManager,Southern R»ilway,Madras and others

Mr. Thomas Mathew Nellimoottil agyocate for the Respondent (s)

CORAM :

The Hon'ble Mr. N. DHARMADAN JUDICIAL MEMEBER
The Hon'ble Mr. Re RANGARAJAN ADMINISTRCIVE MEMBER

Whether Reporters of local papers.may be aIIowed to see the Judgement ?%
To be refefred to the Reporter or not? AR

Whether their Lordships wish to see the fair copy of the Judgement ?h0

To be circulated to all Benches of the . Tribunal ? M

JUDGEMENT

EANN

MR Ne DriARMADzAN JUDICIAL MEMBER |

The applicant is. aggriemd by .the 1§f9§§1 ofathe

e aa

[to call or-the viva E
respondents / to appear or selection to the post of Goods

Guard in the scale of. Rso 1200-2040.. . .. ... .. ...
2.. According to the dppllcant he is at present working
as Pointsman-A in the .scale _of -k, .950-1500. at the Erdde
‘dR-ailway Station ‘and he Ads fully quallf-z.ed and _eligible to be
appointed as Goods Guard if he is allowed to partn.c:.pape
in a viva voce and z.s found to. be £it for the poste He
Submitted Anne_égure_—l appl mcam;@n.e@_ on 31-.11,-_,92-:3-n reply to
the letter dated 2.11,92 issued'sy the _respondents inviting
appllcatz.ons for filling up of 30 posts of Goods Guards.

Considering the appliCdtJ.on. Annexure A-2 llSt was prepared
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holding a viva voce-test-t.sincé the applicant's name Was-fui
not included and some of his juniors were stated to_have been
included in the list prepared by the concernéd .authority,..
hewﬁiied,Annexure'A-S en-25 393 feéueétiﬁg teﬂincludéqhiéj :
nare also, That. representayion was not . con81dered .and -
diqused-Qf~soyf§r.,-Hence;:heﬁflledjth;s appl;catlon“undet‘
section1193ef the;Administrative Tribunals' Act mainly for,
a direction to: the.: reSpondents to. consmder ‘the.case, of the
applicant for prometion to the post of. Goods Guard- by
lncludlng his name also in the list for -viva voce teste.
3. . - At the time when the. appllcatlon came up for .. -
admission, weheard leagnedecepnselgfqr.both.partleso;,H&Vingel
heard the counsel on both sides, we are éf the vie@.that”this
application can be. disposed;ofhat4ﬂheadmisaion,stage itself
with di&ection to the reSpondents.._l The allegation"o% the'
"applicant:is that his Junn.ors who are in the feeder category%
xare inclwﬁed in the list _and if they are selected and . _
£would cause 1n3u8tlce tohhim.
appointed the appllcant will be preJudlced and .it/ e+ Hence,
he may also. be called for viva voce test. |
4. . If the appllcant is.fully quallfied ‘and eligible
to be. lncluied in ‘the: llSt Annexure A .2, . there -is no justifie-
.cation in denylng Opportunlty to appear for viva voce as per
Annexure A~2. Hence, ﬂ;;ing ‘regard. te the facts and.
circumstaacespofﬂthe case, weid;regt,the;saqond;andﬂthird
reépondents to include»the»applicant also in the listeof'
candidates to. be dlrected to appear: fer viva voce test for ’

selection to the 'post of Goods Guard if he is. otherw1se ]
/and the viva vocé.test is not already qver.
suitable anﬁlellg;ble.formthe.semﬁ(.,The applicant's counsel
submitted that the selection procees has not been finalised
&
and the applicant can also be cons16ered/for the viva voce.

| We record this subm1ssxon and dlspose of the appllcation as

indicated aboves There will be no order as to costse

S— < - \)WL” |
(R. RANGARAJAN) : (N DHARMADAN)

ADMINISTRATIVE MEMBER JUDICIAL MEMBER
- 31.3, 93 .
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